~ @ | Date: 21,2,1089, \

. Mr, B,S. More, for Mr, D.v.
Gangal, for the applicant, Mr,

" R.K. Shetty, for respondents Nos,
l, 2 and 4, Mr, S.R, Atre, for
Mr, P.M, Pradhan, for respondent

‘ : No, 3, Mr, Atre has stated that

" , he would be adopting the reply B

y that would be filed by Mr, Shetty

o ' - xr. Shetty makes a statement that

‘ the Principal Bench for

| transferring this matter for being-

* heard by the Principal Bench as
similar applications are pending :
before several Benches of C.AT, -
in the country, However, Mr, el .
Shetty $ays that he has, received ‘
any written instructions in -

' e weiedmy and, therefore, requests

' to grant some time for filing the

' reply. Mrg More has no objection.

. Adjourned to 26th April 1989

N for reply and further directions,

}
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